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Mr. Speaker: Is that also included 
in the terms of reference? Will the 
enquiry olllcer be able to make re-
commendations that such-and-sucb 
action should be taken against such-
and-such o1!1cer? 

Sbri Hathl: In fact, he hae recom-
mended it in certain cases; in certain 
other cases he is going to recommend 
it. As I said, by the 14th or 15th he 
will be dealing with nearly 6 to 7 
cases which are mentioned in the Das 
Commission Report. 

Shrl Nath Pal: One hears everyday 
in the papers about B crusade against 
corruption that is being waged by 
the Home Minister with migilt" and 
main. 

Mr. Speaker: It should not be so 
long. 

Shrl Nath Pal: With all humility, 
clarify. This particular instance i. 

a crucial test of his efforts in that 
direction. May I know whether in 
the light of the recommendations of 
the Santhanam Commission the Gov-
ernment is contemplating to give 
effect to the recommendation that 
those who have been found wanting 
in integrity are made (a) to retire 
compulsorily from political life, and 
(b) to disgorge the ill-gotten wealth 
which they accumulated as a result of 
the abuse of the public olllce which 
they held? Axe the Government and 
the Home Minister giving etrect to 
those recommendations in this parti-
cular case? 

The Milliliter of Home Aftaln (Shrl 
Nanda): So far as action is concern-
ed, that has to be taken under the 
terms of the law, whatever law is 
applicable. As regards confiscation 
etc, nobody can do like that arbit-
rarily; nothing can be done in thi, 
country. The law has toprevall. So 
far as public life is concerned. ·~3t is 
not a matter which can be ::tnswered 
here in these terms. The Santhanam 
Commitee Report has been very 
fully considered-many of the recom-

mendations have been adopted; a few 
are under consideration. There wlll 
be occasion for me to let them know 
whatever has been done. 

Shrl Natb Pal: What about Imple-
menting them specifically? 

Shrl Nanda: Implementation also ia 
in progress. 

Sbri Harl Vishnu Kamatb: 1'hey are-
being quietly shelved. 
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AbollUoa of Privy P-

r 8hrl Yasbpal SIn,h: 
I Sbrl Surendranatb Dwlvery: 
I Sbrl Vlsbram Praaad: 
i 8brl Bade: 
I 8hrl IndraJIt Gupta: 
I Sbrl Bqrl: 
I Sbrl Vldya Vb.ran Shukla;, 
l Sbrl Hem Raj: 

'Will the Minister ot Home Main 
be pleased to state: 

(a) whether Government have 
reconsidered the question ot abolition 
ot privy purses to ex-rulers; and 

(b) whether any legislation J. pro-
posed to be Introduced in this con-
nection? 
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Tbe Minister of state In the Minis· 
try of 1I0me Aftalrs (Sbrl Bathl): (a) 
No, Sir. 

(b) Does not arise. 
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Sbrl Bathl: I could not catch the 
,question. 

Mr. Speaker: He wants to know 
whether those commitments would 
be maintained or ..... . 

Shrl Hathl: Commitments made 
under the Constitution? 

Mr. Speaker: He has not asked 
.about the commitments made under 
the Constitution; he says about the 
-ommitments made by Pandit Nehru. 

Sbrl Hathl: Yes; Commitments of 
the late Prime Minister will be res-

ected. 
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Sbrl Mo:arka: Is there any truth in 

the report that though the policy of 
the Government is not to give more 
~han Rs. 10 lakhs by way of privy 

purse to the next generation, actu-
ally they have agreed to give Rs. 20 
lakhs so far as the Nizam is concern-
ed in the following generation? 

Shrl Hatbl: There is no policy as 
mentioned by the hon. Member that 
the privy purse more than R.. 10 
lakhs will not be given to successors 
of the then rulers who had signed 
the agreements. The agreements 
were that as regards those who were 
given more than Rs. 10 lakhs as privy 
purse on succession of their succes-
sors, the privy purse will be settled 
but it is not that it will not be more 
than Rs. 10 lakhs. 

Shrl Morarka: The operative part 
of my question was whether it hal 
been agreed to give Rs. 20 lakhs to 
the successor of the Nizam. 

Shrl Hathl: That was not the 
operative part. The operative part 
was whether more than Rs. 10 lakhs 
will not be given. This portion of 
the question which the hon. Member 
asks is correct, 

Exodu. from East Pakistan 

(Shrl Yaobpal Slncb: I Shrl Vlshram Prasad: 
Sbrl Rameobwar Taatla: 
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